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i'nisutta Nmda 	 Applicant. 

tnum t'U .tndm & On; . 

Ordet  d.oled: i90321.112 

C(.)RAM. 

Illan'ble ShiA KPatnaik. MernbirtiudI) 

Heard Mr. L. Pndhan, Ld. Counsel for the 

applicant and ML S.Baiik, 1.d. Additiona'$ Standin.g Counsci 

appearmg ftr the t spondenk on whom a copy of this 0. A 

has a)ready been served. 

2. 	By fihui this O.A, the applicant has sought for 

the hllowin, relief: 

i. '.Fo direct the respondents to 
appointment to the appbcant 

IiL1CT compassionae gP)und as the 
applicant has secu:r,ediawarded 54 
destitute pous ( Ann.exureS) but the 
repondents have gwn 35 points 
instead of 54 points in. the first 
chance ment I:is't dt. 13.08.2009 
(Arinc.xuw-7) or which. the 
appticant was in 	No. 12 in Uie 
said list 
Ii '1 o a{trnli the 'rgnm1 Appbcabin 
and call for the recotds. 

L 



for the apptwant that though the applicaut his preferred a 

representation vide Aimcxure- 9 dated 10.02.20 i 2 vethlating 

his grievance, the same s still pending consderaton. 

4. 	Since the r re waton of the applicant as at 

Av1-texure9 is pending with R pon.dcntN o.2, we, at this 

stage, without entermg mto the merit of the ease, deem it 

proper to send the case before the competent authority to take 

a decision first on the pendin.g representation. As agreed to by 

the L.d. C ounsc.i ir the aphcant. we direct Respondent No. 2 

tn consider the pendirg representation dated 10.02.2012 as at 

I 

nsider.ed tr three tunes, and. pass 	 !c 

from. the date of receipt of copy of this oner. 


